M3 Remand of Mamber

Table a copy of the Delhi, Meerut and
Bulsndshahr Milk and Milk Products
Control Order, 1972 (Hindi and English
versions) published in Notification No.
8. 0. 342 (E) in Gazette of India dated the
6th May, 1972, under sub-section (6) of
section 3 of the Fssential Commodities
Act, 1:55. [Placed in Library. See No.
LT-3076/72]

ANNUAL RuroRT OF INDIAN INSTITUTE
or TECHNoLoaY, MADRAS FOR 1970-71

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND THE DE-
PA RTMENT OF CULTURE (SHRI D.
P YADAYV). ] beg to lay on the Table :

(1) Acopy of the Annual Report of
the Indian Institute of Technology,
Madras, for the year 1970-71.

(2) A statemem (Hindi and English
versions) explaiming the reasons for
not laving the Hindi version of the
aboyve Report simultancously.

| Placed wn labrury See No LT-30T7/
T2},

REMAND OF MLMBER

MR SPEAKER : | haveto inform the
House that I have received the following
telegram dated the 26th May, 1972, from
the Sub-Magstrate, Trivandrom ;

*Shri A, K Gopalan, Member,
Lok Sabha arrested in Trivandrum
under Sections 47, 38(2) and 52 of
Act 5 of 1961 and produced in court.
Remanded to Central Jail, Trivao-
drum till Sth June.”

JYAISTHA 8 1994 (SAKA)

246
12.10 brs.

ELECTION TO COMMITTEE

CoMMITTEE ON THE WELFARB OF
SOHPFDULED CASTES AND SCHED-
ULED TRIBES

SHRI S. M. SIDDAYYA (Chamara-
yanagar) : | beg to move :

“That this House do recommend to
Rajya Sabha that Rajya Sabha do
elect one Member of*Rajya Sabla in
accordance with the system of propor-
tional representation by means of the
single transferable vote to the Commi-
ttee on the Welfare of Scheduled
Castes and Scheduled Tribes in the
vacancy caused by the resignation of
Shri Golap Barbora from the Commi-
ttee and do communicate to this houss
the name of the Member 8o elocted by
Rajya Sabha 10 the Committee."

MR. SPEAKER : The question is :

“That this House do recommend
to Rajya Sabha that Rajya Sabba do
elect one Member of Rajya Sabha in
accordance with the system of propor-
tional representation by means of the
single transferable vote to the Commi=
ttee on the Welfare of Scheduled
Castes and Scheduled Tribes in the
vacancy caused by the resignation
of Shri Golap~ Barbora from the
Committee and do communicate to
this House the name of the Member
so elected by Rajya Sabba to the
Committee ™

The motion was adopied.
12 11 brs.

GENERAL INSURANCE BUSINESS
(NATIONALISATION) BILL*

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAYAN):

*Published in Gazstte of India Bxtraordinary. Part IT, section 2, dated 29-5-72,



M7 Bills Introduced

[Shri Yeshwantrao Chavan)
1 beg to move for leave to introduce a
Bill toprovide for the acquisition and
transfor of shares of Indian insurance
compames and undertakings of other
existing insurers m orfder to serve better
the needs of the economy by securing the
development of general insurance business
m the best interests of the community
and 1o ensure that the operation of the
ewonomic system does not result in the
concentration of wealth tothe common
detriment, for the regulation and coatrol
of such business and for matters connected
therewith or incidental thereto

SHRI S M BANFRIJEE (Kanpur)
Sir, I wish to oppose this Bill at the intro-
duction stage

MR SPEAKER 1dont think you
did not geta copy of the Bill It was
duly circulated

SHRI S M BANERJEF  Yes, it

was ciculated But
order paper

1t was not 1n the

MR SPEAKER It is not very
essential  that it should be in the Order
Paper

SHRI $ M BANERJEL Mot be
cause of thut 1 am opposing but because
of other things Bir, a Bill taking over
the General Insurance i being introduced
1 welcome the Bill My objection 1s that
there should not be four Corporations as
envisaged in the Bill. Our objection 1s
that m this Bill there are four corpora
tions 1instead of one [ would request the
hon Minmter that if he wants to send it to
the Select Committee, Jet hum send it but
before sending 1t, he should reconsider
this matte1 and allay the fears {n the minds
of the empliyees that baving four Cor
porations will do much harm OQur
demand s that there should be only one

Corporation 1 hope this point wul be
kept 10 mund

SHRI PILOO MODY (CGodbra)
Monopolist
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SHRIS M BANERIEE Ifyou have
four corpoeations, it will suit only the
Chairmen and the Mamaging Directors
and 1t 13 Dot going to suit either the emplo-
yees or the policy-holders In the
larger 1nterests of the pelicy-holders and
the employees, 1t 13 necessary that we
should have only one Corporation One
Corporation has succeeded wm LIC
When 1t has succeeded n LIC, why not
we have the same pattern here also ?

SHRI DINEN BHATTACHARYYA
(Serampore) Already  thonsands of
employees stake thesr demand on this
port Mr Banerjee has ramsed Ifully
support Mr Banerjee that if we have
four Corporations, the interests of the
employees will be hampered An
agitation 1s going on Already there has
been one threat (o strike  This wall only
aggravate the situation It the
QGovernment ingists then the (sovernment
should come forward with the amend-
ments desired by the employces 1 humbly
request the Mmister not to introduce
the Bill 1n the present form

SHRI YESHWANTRAO CHAVAN
The hon Members  are  trymg  to
discuss the Bilion mernts [ am just
introducing the Bill My proposal 1y to take
the Bill to the Select Committee and all
these matters can be considered and dis
cussed there

According to my own personal view and
the Government’s view also as 1t is reflected
in the Bill, 1t will have four Corporations
because we would like to have four ¢orpo-
rations m different parts of the country so
that there may be an element of competition
by doing good work also

SHRI PILOO MODY Good idea

SHRI YBSHWANTRAO CHAVAN
M it 1s only one Corporation and concen.
trated 1n one area, it will have operations
in one area alone Our idea 13 to have the
Corporation tn four corners of the
country
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SHRI 5. M, BANERJEE : You bave
Regional Offices, Zonal Offices and District
Offices.

weaw wivew : W faw Wiy ot

wg Wiy 1 T T T wenT
 ww qx ae B gy &1 WY
ot areeE gar WA wIfEe )

SHRI DINEN BHATTACHARYYA :
He has heen briefed by the ICS officers.
Bureaucratic brains.

MR. SPEAKER : Please be democratic
to me also when 1 am standing.

SHRI DINEN BHATTACHARYYA :
I am always democratic to you.

Please also safeguard the interests of the
employees.

MR. SPEAKER The question is:

“That leave be granted to intro-

duce a Bill to provide for the acquisi- '~
tionand transfer of shares of Indjan *

insurance compames and under-
takings of other cxisting insurers
in order 1o serve better the needs of
the economy by securning the deve-
lopment of general insurance
business in the best interests of the
community and to ensure that the
operation of the economic system
does not result in the concentration
of wealth to the common detriment,
for the regulation and control of

such business and for matters
connected therewith or incidental
thereto.”

The motion was adopted.

SHRI YESHWANTRAO CHAVAN:
Sir, 1 iniroducet the Bill.

- -
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ALIGARH MUSLIM UNIVERSITY
(AMENDMENT) BILL®

THE MINISTER OF EDUCATION
AND SOCIAL WBLFARE AND CUL-
TURE (PROF. 8. NURUL HASAN): I
beg to move for leave to introduce & Bill
further to amend the Aligarh Muslim
University Act, 1920,

MR. SPEAKER : Molion moved :

“That leave be granted to intre-
duce a Bill further to amend the
Aligarh  Muslim University Act,
lm 1]

I have received certain names, T am
going to allow only those Members who
have sent me their names, Now, Shri
Vajpayee,

o srEw fagrdt wrodd) (wnfrav) :
weqy AgEy, S fadys e
gua X ¥ fear § & sger frdiy woh

{:i:ﬁﬁ: wTgar i gh avy g s

-l i wrw gq fadew € dw ok R
Ty ? & ) ofwe gro wrd fed qft
A 19 (¢) % wgam, § 3ga o
wrgar §

A Minister desiring to move for leave
to introduce a Bill ghall give noatice in
writing of his intention to do so. The
period of notice of & motion for leave to

introduce a Bill under this Direction shall
be seven days.

w2 § s ¥a fraw wr qrem ag)
fway war )

weae Agtew ;. wTr At gfed 7

ot wrer fagrdt wwdet . o oy
forur & :

tintroduced with the rwammendmum n of the President.
*Published in Gazette of India Fxtraordmary, Part I, Section 2, dated 29-5.72.



